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CENTRAL RDMINISTRATIVE TRIBUNAL
BANGHL “Be.NCH
Second Floor,
.Commercial. Complex,
. Indiranagar,
: B alore-560038,
Review Application No.59 of 1993 in ang T
, " 280CT1 1993
RPPLICATION NO(S) 619 of 1992,
AppLICRNTS'B .Raghotham Rao RESP““DCNTSoSecretarv »M/o0.Personnel,
Publlc Grievances & Pen510ns NDelhl & Ors
T0,
1, Dr.M.S.Nagaraja,

Advocate,No.l11,
First “ross,
Second Floor,
Sujatha Compelx,
Handhinagear,
Bangalore~9.

Subjecti~ Foruarding of copies of the > _Order passed by.
- the. Central Rdmlnlstratlve Iribunzl,Banqgalore,

Please find enclosed herewlth a copy of the
URDER/STAY/INTERIM ORDER, passéd by this Tribunal in the

above said application(s) on 19-10-1993,
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| 9% LA /' DEPUTY REG ISTRAR |

JUDICIAL BRANCHES.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH ¢ BANGALORE

DATED THIS THE 19TH DAY OF OCTOBER, 1993

PRESENT
HON'BLE SHRI S, GURUSANKARAN ee . MEMBER (A)
HON'BLE SHRI A.N.VUJJANARRDHYA .. mEmMBER (3)

REVIEW APPLICATION No.59/93.

B. Raghotham Rao,
Rgsd 58 ysars,
$/o0. Late B, Seshagiri Rao Desai,
formerly Daputy Congervator
of Forests, Koppa and later Social
| Foresfry, Kolar, presently rasiding
| . at No.226, 45th Cross, 8th Block,
Jsyanagar, Bangalors-560 082. eeo Patitioner

(Or. M.S. Nagaraja .. Advocate)
Vs,

1. Union of India,
represented by its
Secretary to Government,
Ministry of Personnel, Public
Grisvances and Pensions,
North Block, New Delhi-110 001,

2, The Secretary,
Government of India,
Ministry of Environment and forests,
Parya Bhavan, Lodi Road,
New Deihi~110 003.

3. The State of Karnataka,
represented by its

Secretary to Government,
Department of Foréste & Ecology,
4th Floor, M.S. Building,

ees Respondents

DRDER
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| This Review application has been filed by the applicant

. |

- for review of the order passed in Bevieu application No,27/93 on

| |

' 1.7.71393 by this bench end also the orders passed in 0.A.No.619/92
|

'~ on 26,5,1993, It has been stated in the application that this

|
Review applicetion has besn filed under Section 22(3) of the
| |

|

Administrative Tribunals Act, 1985, reed with Rule 17 of the
| .

Central Administrative Tribunal (Prbcedure) Rules,

|
12, We ere of the view that this Review application is not
| |

| :
'maintainable since the rules do not provide for a sacond review,

i.esy the review of the orders passeb by a bench on a Review
| . |

application submitted by the applicaht in reviswing the orders of

the bench in the original application.

Even ctheruise, thers are

no sufficient grounds brcught out by the applicant in the present

review spplication for reviewing the prders dated 1,7.1993 in

|
R.A.M0,27/93, since we find that the applicant has only reagitatsd
| |

‘ | |
the very same submissions made by him in R.A.27/93. K\ !
| | -
\‘ II
3. Accordingly, we reject the review application at the

[ 3

admission stage by circulation under Rule 17 of the Central Adminis-

trative Tribunal (Procedure) Rules.
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